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| CENTRAL ADMINISTRATIVE TPIB PRINCIPAL BENCH
OA No. 2042 of 1996
! s New Delhi, this 13th day of March, 2000
Hon'ble Shri Justice V. Rajagopala Reddy, VC(J)
Hon'ble Smt. Shanta Shastry, Member (A}
Ishwari Datt
C/o Shri H. K. Gangwani
CAT Bar Room
Faridlkot House
Hew Delhi Applicant
' (By Advorcate Shri H.K.Gangwani-not present)
versus
1. The General Manager
Morthern Railway
Raroda House
New Delhi
2. The Divigional Railway Manager
Marthern Railway
State Entry Road
= '3 1
peld New Delht
3. The General Secretar, URMU
{166/2 Panchkuian Reoad
Hew Delhi ... Respondents
{(By Advoecate Shri R.L Dhawan - not present)
ORDER(oral)
By Smt. Shanta Shastry,K M(4)
Neither of the parties, either in person
or through counsel, is pregsent. This matter is
g%‘ of. 1994, Therefore, we are proceeding to dispose
of the application on merits
2 The applicant whe was appointed to
-officiate ag Welfare Inspector (WLI for short) on
ad hoc basis on 13,3.1986 in the grade of
Rg.425-640 against a regular wvacancy on the
orders .of Additional Divigional Railway Manager,
- has gought to regularise his services as WLI with
T
' effect from 13.3.1986 with all consequential
benefits like seniority, promotion, arrears eto
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Clerk in July 1981. According to the applicant,

he wag appointed to officiate as WLI on ad  hoc

basis on 13.3 1986 He was promoted as Head
i

4 Tt 18 the cage of the applicant that
though he was promoted as Head Clerk, he was

of  the Railwavse.
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appointment as W1 is regular as per Trules.

Selection for the post of WI regular was fized on

The =zelection was later on conducted in 1988 and

and alse in 1996, whereas persons junior to the
applicant were allowed to appear for the
selections and having qualified, they got the
higher post The applicant apprehends that since
he is looking after the work of Union in the
Railways, out of vprejudice, he is not being
allowed to appear for the selection to the nost
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on  26.6. 1986 He was allowed to appear in - the
WLI selection in the year 1988 and is now holding
an higher post The applicant has also given the
names of some of the juniors who are already
working in the higher grade of Rg. 1600-600 The
applicant feels that he has been denied the
opportunity to he regularised as WLI for no fault
of his

5 It 1s seen from the counter reply of the

regspondents  that the respondentsgs have raised the

nDlea of timitation The applicant had
represented on 15.2.1992, In the very
repregentation he accepted that his previous

represgsentation wasg re

by this, the applicant g

within one year, i.e.@{ 8.2,1223 whereas the
applicant has filed the QA after more than three
vears, Thig ig clearly barred by iimitation.

& We find that the applicant has been
seeking regularisation as WLI since L986i The
first selectinon which was held for the pogst  of
WLI after 1986, was in 1988 and thereafter. . he
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as Head Clerk he cannot he regularise
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prior to the date on which

was arranged for the post of WLI

since he opt
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he considered for the post of WL
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or fixing his pay as
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officiating ag WLI in the same soale of pay with

»

effect from 1.3.1986 was agreed to Therefore,
the applicant became ineligible tc be regularised
as WLI

8‘ in the facts and circumstances of the
case. the application 1is devoid of merit The 04
13, therefore, ig dismissed on the ground of
merit as well as on limitation We do not order

(Mrs. Shan
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